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Annexure R-2 (Colly) 

IN THE HIGH COURT OF KARNATAKA AT BENGALURU 

W.P. (C) NO. 50953/2019 

IN THE MATTER OF: 

Belur Dr. B.R. Ambedkar Nagara Nivasigala Kshemabhirudhi Sangha 

...PETITIONERS 

Versus 

1. State of Karnataka 
2. Karnataka Slum Development Board 
3. Commissioner of Police 

...RESPONDENTS 

ABHAY SHREENIWAS OKA (CJ) AND PRADEEP SINGH YERUR 

20.11.2019 

ORDER 

Heard the learned counsel for the petitioner. 

Issue notice to the respondents returnable on 9th December, 2019. The 

learned AGA takes notice for the first and third respondents. 

There will be an order of interim relief as prayed for till the next date.
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IN THE HIGH COURT OF KARNATAKA AT BENGALURU 

W.P. (C) NO. 50953/2019 

IN THE MATTER OF: 

Belur Dr. B.R. Ambedkar Nagara Nivasigala Kshemabhirudhi Sangha 

...PETITIONERS 

Versus 

1. State of Karnataka 
2. Karnataka Slum Development Board 
3. Commissioner of Police 

...RESPONDENTS 

ABHAY SHREENIWAS OKA (CJ) AND PRADEEP SINGH YERUR 

16.12.2019 

ORDER 

The learned counsel appearing for the second respondent seeks time to 

file objections. 

Objections shall be filed within two weeks. 

Let the petition be listed for preliminary hearing on 6th January 2020. 

Interim relief granted earlier is extended till then. 
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IN THE HIGH COURT OF KARNATAKA AT BENGALURU 

W.P. (C) NO. 50953/2019 

IN THE MATTER OF: 

Belur Dr. B.R. Ambedkar Nagara Nivasigala Kshemabhirudhi Sangha 

...PETITIONERS 

Versus 

1. State of Karnataka 
2. Karnataka Slum Development Board 
3. Commissioner of Police 

...RESPONDENTS 

ABHAY SHREENIWAS OKA (CJ) AND HEMANT CHANDANGOUDAR 

06.01.2020 

ORDER 

The learned Advocate for the second respondent is not present. The 

objections are not filed. Only by way of last chance, we grant time to file 

objections by 24th January, 2020. No further time will be granted. 

Let the petition be listed on 25th January, 2020. 

The interim order granted earlier is extended until further orders. 
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IN THE HIGH COURT OF KARNATAKA AT BENGALURU 

W.P. (C) NO. 50953/2019 

IN THE MATTER OF: 

Belur Dr. B.R. Ambedkar Nagara Nivasigala Kshemabhirudhi Sangha 

...PETITIONERS 

Versus 

1. State of Karnataka 
2. Karnataka Slum Development Board 
3. Commissioner of Police 

...RESPONDENTS 

ABHAY SHREENIWAS OKA (CJ) AND HEMANT CHANDANGOUDAR 

24.01.2020 

ORDER 

The learned counsel appearing for the petitioner seeks time to file 

rejoinder to the objections filed by the second respondent. 

Rejoinder to be filed within three weeks. 

Let the petition be listed on 5th March 2020 for preliminary hearing. 

Interim order to continue. 
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IN THE HIGH COURT OF KARNATAKA AT BENGALURU 

W.P. (C) NO. 50953/2019 

IN THE MATTER OF: 

Belur Dr. B.R. Ambedkar Nagara Nivasigala Kshemabhirudhi Sangha 

...PETITIONERS 

Versus 

1. State of Karnataka 
2. Karnataka Slum Development Board 
3. Commissioner of Police 

...RESPONDENTS 

ABHAY SHREENIWAS OKA (CJ) AND ASHOK KINAGI 

05.03.2020 

ORDER 

The application made by the Bangalore Development Authority for 

impleading shall be listed along with this petition. 

We are informed that the learned Advocate General will appear in the 

matter. 

Let the petition be listed on 13th March 2020. 

Interim order granted earlier is extended till further orders. 
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IN THE HIGH COURT OF KARNATAKA AT BENGALURU 

W.P. (C) NO. 50953/2019 

IN THE MATTER OF: 

Belur Dr. B.R. Ambedkar Nagara Nivasigala Kshemabhirudhi Sangha 

...PETITIONERS 

Versus 

1. State of Karnataka 
2. Karnataka Slum Development Board 
3. Commissioner of Police 

...RESPONDENTS 

ABHAY SHREENIWAS OKA (CJ) AND ASHOK KINAGI 

13.03.2020 

ORDER 

List this petition on 8th April 2020. 

Interim order to continue. 
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Chain link Fencing at Bellandur Lake

2
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Southern Side Diversion Channel near 
Defence land at Bellandur Lake
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BELLANDUR LAKE NORTHERN SIDE DIVERSION 
CHANNEL NEAR HAL COMPOUND
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Desilting at Bellandur Lake
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Wet land Construction work near 
Bellandur Lake
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Stored Water Photo at Bellandur Lake
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Dewatering at Bellandur Lake
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